
CENTRAL AD.MC'JISThATIVE TRIBUAL 

BPNGALORE_BENCH 

Second Floor, 
Commercial Complex, 
Indiranagar, 
Bangalore-560 038. 

Dated:- 18AP17gg 

1C AT IQ NUMBER: 726 of 1.223. 

APP! 

To. 

JtPTS: 	 ?.LP3]DENTS: 

Sri.B.Chandrashekarajah v/s. Superintendent of Post Offices, 
Channapatna and Others. 

Dr.M.S.Nagaraja,Mvocate, 
No.11,Second Floor, 
First Cross,Sujatha Complex, 
Gandhinagar, Bangalore-9. 

The Post Master General, 
Karnataka Cricle,Bangalore...i. 

Sri.M.S.Padmarajaja, 
Sr.Central Govt.Stng.Couneel, 
High Court Bldg,Bangalore-i. 

Subject- Forwarding of copies of the Orders passed by the 
Central adminiit:atiVe Tribunal,BangalOre. 

Please find enclosed herewith a copy of the iDER/ 

STA 	DER/1NTERIM 1DER/, passed by this Tribunal in the above 

men loned 	application(s) on29th Mjrch.194 

DEJTY REGISTRAR 
I JW IC IAL BRPNCHES. 

grn* 



CEN'IRAL ADMINISTRATIVE TRIBUNAL, 
BANGALORS BENCH. 

ORIGINAL APPLICATION NO. 726/93 

TUESDAY, THE 29Th DAY OF MARCH, 1994 

Shri V. Ramakrishna 

Shri A.N. Vujjanaradhya 

Shri B. Chandrashekarajab, 
S/o Shri N. Bettaiah, 
Mallathanahaiji, P.O., 
Doddaba]iapur Talul<, 
Bangalore District. 

By Advocate Dr. M.S. Nagaraja ) 

Vs. 

The Superintendent of Post Offices, 
Channapatna Division, 
Channapatna. 

The Director of Post Services, 
Bangalore Region, 
Bangalore. 

1 The Post Master General, 
Karnat aka Circle, 
Bangalore. 

The Union of ln- ia 
represented by the Secretary to 
Ministry of Communications, 
New Delhi. 

Member (A) 

Member (J) 

App)icarjt 

Respondents 

By Advocate Shri M.S. Padmarajaiah, 
Senior Standing Counsel of or Central Govt.) 

ORDER 

Shri V. RamakriShnan 

We have heard Dr. M.S. Nagaraja for the applicant 

as also Shri M.S. Padrnarajaiah for the respondents. 

Dr. Nagaraja submits that the applicant would be filing 

a revision petition to the department. We find that the 

-,'oplicant has filed an appeal against the order of 

ciplinary authority dated 17.9.92 as at Annexure A-6. 
~ ( 

) - ; 
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The appeal is a at Ann ure A-7 dated 26.2.92. This 

appeal was reje e by he appellate authority vide 

order dated 25..93 as zt Annexure A-S. Now, that the 

applicant wants to file a revision/ review petition, 

he may do so wihin six 1eks from the date of receipt 

of a copy of ths order, if such a revisiofl/ review 

petition is  fil withil the time stipuiated1  the 

departrr'nt willdispose of the same or, merits within 

three months fm the date of receipt of such 

revision/ revie* petition'. 

With the, above q servationS, this case is 

finally lis-00 	of with no order as to costs. 

A.N. Vujjana aihya ) 	 ( V. Rama}rishnafl 

Member (J) 	 Member (A) 
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